
CENTR4L /DfIN ISTR qTIVE TRIBUNRL 

CALCUTT14 BENCH 

No, MA 35 of 97 
(OA 1335 of 96) 

Present : Hon'ble flr.Justice A..K.Chatteriee, Vice—Chairman 

Mr.M.S.Mukherjee, Administrtjue f'lember 

ABIR CHOSH & ORS. 

VS 

UNION OF INDIR & ORS. 

For the applicants : Nr.B.Mukherje, counsel 

For the respondents : Mr.P.K.Arora, counsel 

on : 7.2.97 	 Order on : 7.2.97 

ORDER 

'IC 

Hearing the counsel for both the parties and on 

peru s ing t h? app]. ic at ion a]. ong wtth all annexu r es, we rind t h at t he r e 
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is no objecjon to the addition of parties as respondents In such 

V  circumstnc persons named in the MA shall be added CS repondents. 

The pet itioder shall serve the copy of the applicatibn along with all 

anneures Prthuith on all the added respondent.s who may rile reply a 

week berore 21.3.97 when the 014 is fixed for hearing. Order passed this 

day shell b communicated to all the respondents. MA is thus disposed 

of accordinqy. 
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